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NOTIFICATIONS UNDER THE ~ ESSENTIAL
COMMODITIES ACT, 1955

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND AGRICUL-
TURE (SHRI D. R. CHAVAN): Sir, I beg to
lay on the Table, under subsection (6) of
section 3 of the Essential Commodities Act,
1955, a copy each of the following
Notifications of the Ministry of Food and
Agriculture (Department of Food): —

(1) Notification G.S.R. No. 1382, dated
the 14th  September, 1965
publishing the Madhya Pradesh
Rice (Movement Control) Second
Amendment Order, 1965.

(ii) Notification G.S.R. Nqj. 1383, dated
the 14th  September, 1965,
publishing  the  Orissa  rice
(Movement Control) Amendment
Order, 1965.

(iii) Notification G.S.R. No. 1384, dated
the 14th September, 1965.

<iv) Notification G.S.R. No. 1387, dated
the 15th  September, 1965,
publishing the Wheat Roller Flour
Mills (Licensing and Control)
Second Amendment Order, 1965.

[Placed in Library. See No. LT— 4953/65
for (i) to (iv).]

TWENTY-SEVENTH REPORT OF THE LAW
COMMISSION ON THE CODE OF CIVIL
PROCEDURE, 1908

SHRI JAGANATH RAO: Sir, I beg to lay
on the Table a copy of the Twenty-seventh
Report of the Law Commission on the Code
of civil Procedure. 1903. [Placed in Library.
See No. LT-4975/65.]

GOVERNMENT REPLIES TO OER- I
TAIN RECOMMENDATIONS MADE IN
FIFTY-FOURTH REPORT OF THE ESTI-

MATES COMMITTEE 1963-64)

SHRI M. GOVINDA REDDY; Sir, I beg
to lay on the Table a statement
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showing the replies of Government to the
recommendations noted in Chapter V of the
Fifty-fourth Report of the Estimates
Committee (1963-64) on Neyveli Lignite
Corporation Limited, which were not
furnished by Government in time for inclusion
in the Report.

GOVERNMENT REPLIES TO CER-
TAIN RECOMMENDATIONS MADE
IN SEVENTH REPORT OF
COMMITTEE ON PUBLIC UNDER-
TAKINGS (1964-65)

SHRI M. GOVINDA REDDY: I beg to lay
on the Table a statement showing the replies
of Government to the recommendations noted
in Chapter V of the Seventh Report of the
Committee on Public Undertakings (1964-65)
on National Coal Development Corporation
Limited Ranchi, which were not furnished by
Government in time for inclusion in the
Report.

THE ADVOCATES AMENDMENT
BILL, 1965

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI JAGA-NATH
RAO): Sir, on behalf of Shri A. K. Sen, I beg
to move for leave to introduce a Bill further to
amend the Advocates Act, 1961.

The question was put and the motion was
adopted.

SHRI JAGANATH RAO: Sir, I introduce
the Bill.

THE APPROPRIATION (RAIL-
WAYS) No. 3 BILL 1965 AND THE
APPROPRIATION (RAILWAYS) NO. 4
BILL, 1965—contd.

SHRI N. K. DAS (Orissa): Chairman
Saheb, on the eve of this House putting its
stamp of approval to the Railway
Appropriation Bills, I should
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[Shri N. K. Das.] like to make a few
observations on the particular aspect of the
railway-administration, that is, on the issue
of time-tables.

[THE DEPUTY CHAIRMAN in the Chair]

As hon. Members are aware, the Railway,
Board publishes two new time-tables. It
publishes new  timetables twice every year.
One takes effect from 1st April and the other
takes effect from 1Ist October. They are called
new time-tables, but on going through the
pages of these timetables one will notice that
the time schedules for the different trains ar

almost identical in the new timetable an

in the one just preceding it. In any tw

successive time-tables they are almost the same
with only slight variations. Some trains are put

a few minutes ahead and some trains are put

few minutes later. I fail to understand why th

Railway  Board takes the trouble of publishin

these time-tables which are priced publications,
once in every six months, when their contents
are almost identical, anr] the general users of
the Railways are made to pay twice. So far as
Members of Parliament are concerned, they
are, of course, presented with complimentary
copies of the All-India Time-Table. But for the
general public, these time-tables are priced
publications. The All-India Time-Table i priced
Rs. 2.50 and those for the different zonal
Railways are priced 25 paise each or even
more. I should like to know from the  hon.
Railway Minister if this is not an unnecessary
and irksome imposition on the users of the
Railways. As regards the procedure for the issue
and publication of the time-tables, we
given to ..understand that there is
Sub-Committee

[ RAJYA SABHA ]
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The identical nature of the timetables goes to
show that the Zonal Time-Table Sub-
Committee exists, if at all, by mere name. |
would be glad to know how many opinions
and suggestions from Members of Parliament
were sought prior to the publication of each
Zonal Time-Table.

PANDIT S. S. N. TANKHA (Uttar
Pradesh): Often they are called We receive
letters.

SHRI N. K. DAS: I do not know. So far as
I am personally concerned, I think this
practice has been given the go-by.

PANDIT S. S. N. TANKHA: No, no

SHRI N. K DAS: My hon friend here says
that even now this practice is being followed.

PANDIT S. S. N. TANKHA: I say so
because 1 have been receiving their notice
every time.

SHRI N. K. DAS: So far as the South
Eastern Railway is concerned, to which I
belong, I do not think I am receiving such
notices of such meetings.

THE DEPUTY CHAIRMAN: Mr. Das,
you should finish in five minutes, because the
time allowed for this Bill is half an hour and
there are five or seven speakers.

SHRI N. K. DAS: Yes, Madam. Personally I

are hav, no happy experience, I and some other
a Time-Table Members of Parliament from Orissa have not

attached to each Zonalvery happy experience in the matter of our

Railway. I do not know on what basils this Time- suggestions being duly considered by the
Tabl, Committee is constituted and which fg the Railway Administration. Time and again, we
authority  to constitute  this Time-Table Sub-have been appealing to the Railway
Committee. 1 do not also know if regular Administration to arrange for the stoppage of
meetings of this Time Table Sub Committee are tWo trains, i.e., 37 Up and 38 Down. We have

held prior to the publication of a new time-table. been appealing to the South Eastern Railway
Administration to restore the stoppage of these

two trains at four or five stations from which
they were withdrawn more than two  or
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three years back without any  valid reason
{Time Dbell rings.) We have been
agitating over thi; matter  for some time
past. We have spoken aboutit in this
House, and in  the I other House also
this matter was being discussed, 'in
April or May of this year, at a meeting of
the Consultative Committee of the
South Eastern Railway, which was also at-
tended by the General Manager, we etried
to invite the pointed attention of the
South Eastern Railway to the restoration of
the stoppages of these two trains at these
four or five stations. But the South Eastern
Railway Administration, it appears, is a
hard hut to crack and they remain ada-
mant. And in the latest time-table which
is to take effect from the 1st October nex”
this humble request has not been conceded.
I do hope the Railway Minister will be
good enough to see that early steps are taken
for the restoration  of the stoppage of
these two trains at the four or five stations.
I may name them. They are Rupsa, which ie
some sort of a junction, Soro which is an
industrial area and .

THE DEPUTY CHAIRMAN: Please
wind up.

SHRI N. K. DAS: And Baitarani Road,
Jenapur and Dhanmandal. Madam, I
thank you.
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IAE AqTHA AT AT GATT TGAT ATZAT
# wifs 7 8 faq dwrw § @ W%
amr § |

Zat fafeez a@a &1 wrew g
f qorma § st 2w & w7 aT@T
F1 wiEar st # 1 9@l ¥ @A,
aqaas, ey @7 gaT e
g wfgat st § 1 agr & Gifeamg
Fit ot ET St W 9 29 g@Ar
TPTEEE & fF e g s i i
T A1ET @0 AT A1 § 299 92
AR T g w0 ozET | o G
fafreeT aT g8t 9% s a1 A%t
WA gr R g =2e § e
FRE T A A R s e
FrAm o g framargw aw
FT T HEAT TEY FT T £ e e
HIT TG0 T< ST q1 AR B qFATHH
ST A & A FL AT | FT 37
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T ¥ OF an 5 fon s o | 779
from @ew g1 s | wfeama T 5w
v ¥ aga wiferw &7, Ffar ag Fvea
T8 g oA Bge ¥ 3@ o
qYE F AHATL ST, FYAET HIT
EAHIZ § E ATE0 9T FL9 F1 Ao
T WAL A FHATT AED ZUT | TEE
steTw W1 AT 39 fireey 7 & av & fame
qv 7E FA & A7 fRT uF, AT A4
wier &1 g0 9 fred 4 | gEq FEeaT
¥ 2uq F) @ 79 & fow 9 aw
firerar w17 =x a9 & fray @ fF s
TG ATE @W F NG WAL AR TAH
FraarET TE g (i F A A §
amq = fwfwey mgg 71 faawg &
AZ W FIAT 9121 g oA # 8 w8
AET TAA § qrdE F Fi9 Hifw wa
ar g W mew g1 s, ar a8 F
AR ATF AT & s w@r o
awedis & | drac e & garfedd w1
A ¥ @34 & fau a@r awdrs 2T
I q2T 77 gl | ® W32 qH Gl
291 & | S99 ¥ F% wraz & faafaan
oot ot 9y & W7 32 F e fafaes
wEa 7 % fon & % wolt 3gi w2 &%
QI3 GeW A7 fF47 AT 0 FEl 97
A wraz gafau am @ e o
721 € #ift nfeem &1 F1€ qq7 7Y
fr 72 7 fr amg gard awar w78
S0 fF A 22 A & g wa
W ATEFET FT IR G /T gHA A
®IAT BT A1 =1 4 foram 47 99 99
HHATT § WO F AFT JNCT GHAT
F fam

St swAva (e (gdar) cgas
dra wTATE Faz oA oaw ¥ w4
fatigT 9 a%z  fiwar

ft S AEw : gF Ty gury
¥ @y A1 &, wafag & wer s svear
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g fr gar aofiT amga SnaeeT wig al
& 3o @t & faear g s a9 I
wTepa 1 ST 5 3T A G
& 1 g7 A donE @l & e @1
& wiv 38 7% q1v-AiT w2 0F § Al
a1y gew & fam wew § | o &
%1% o 721 fF 7 ey amg gvenr
FT ] | gafaw § sEg & 979 79 T
arear § f dama § s 2uei
# fomi srevev, fedmge, weaTEr,
gEElE OF & faad ot uaeweE a9
amd T aifer | gafan & wea &
o FT Agan g fr gare vy fafees
arew Fedenr fafrers o & 20 f5
T I¥ LIl 97 (€T WHE UATHGE
e T ArfE g gy i segfae
STl T2 1 T aFT ;L g 9 AgAd
TR §19 9% @7 § #iv 9g a9 fe
¥ @rg 3a91 qg 721 ¢ | gafau a6y
STt g% =rew faar & sai gt v A
mfedi w1 gz v wifzw anfs
AR TAT § IUT W] AT FE | G9E
Frvami 1 fore a0 Azl 51 e g
ag ITRI T A% A fuw qo =rfed
arfw gt a¢ &0 F a9 wrer d40 @1
F | THF 79 &Y W9 927 97 A1 21T
dare g & ag off &t F @ @7
s/ ifF F27 § S0 &1 FrawT 949
% 917 3 o T w1 UE qEEn w1
a¥ | zafau & wax ¥ fie wa @
wrear § 5 o gwa 9 awa famn 2
IAFT AEL FAET IAAT AT AR
=iftw aifEsar 1 #1579 79 fF a7
FT THAT FT Z | OF WEA, A1 HEA,
20 fesr ar 10 fam % s o 37 guen
F2 HFAI & 917 89 37 97 UAHIY 73]
T @Fa ¢ | fad wrow awa &
Forfrsr o w7 w@n g AT A a4 §
& s =7 ov W wEwET )

uF A ¥ W wd FeAr TEa g
o7 ug & v wowt dom & g7 ®ww



5449 Appropriation [ 24 £EP.

(Railways) No. 3 Bill, 1965

9C OF FHAT AT A aifga arfe
AT § FIAT KT GEAT AT FE@T ST
% | faw awg & wifesa 51 dre Qo
dto 7 wua Al &F ZraT I faaq &
I avg & TET AT Y T AW
anfed arfe stgrsit v wray Fa 71 5% |
AT AT (=TT faew a8 &5 3w #19
AEY w2 1 zafan www Sy @
1T J41 27 s a1 g2 a7 S grEHy
A3T T 97 gATE WA & AT H AL
=0 F1 ga< % g6 {5 g § gang
AT W1 2 & AT A 9T T q9@ AT
wzfoara #T & e | gafan #er
FFA 2 7 1 91 ard s g
H T & I IT AT T GV FIRAT |
HATHT ST FET FT FTAAT BT THATE 2 TE
W WY AULH AAT AT AGA 7
AHAT | T AFT TF AE KT AHA I
F AE T T AT G g, 54 AT
WAL WA A1 AR a1 § wF wow
R & o s awelie aar
g s Wy 39F gX F A0 Fifeer
FL |

SHRI T. V. ANANDAN (Madras):
Madam, I have nothing much to add than to
say ...

THE DEPUTY CHAIRMAN: Then you
will take less than five minutes?

SHRI T. V. ANANDAN: . . . that the
electrification of Vijayawada-Madras section
is very good but it will not fully serve the
purpose unless the metre gauge line that runs

between Madras and Trichinopoly is
converted to broad gauge because the
Thiruve-rambur Heavy Boilers are going to
produce boilers which have to be transported
to th, north and if that metre gauge line is
there, transhipment difficulty will be there.
Therefore it is vefy necessary. And it is not
only these heavy boilers. A small arms factory
is also being started in the south and these
products must go
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to the north. Therefore there i necessity for
the conversion of that metre gaug, section into
broad gauge between Madras and
Trichinopoly. It is very essential and I hope
the Railway Minister will make a note of this.
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Then there is the suburban line from
Madras to Arkonam which requires
immediate electrification because industrial
expansion is taking place there very rapidly
and people do need an electric train service
for that distance of about 43 miles.

Next, the Gummidipundi-Gudur section has
to be doubled quickly because unless it is
doubled, the electrification  between
Vijayawada and Madras ma, not be useful.
Therefore first preference should be given to
this.

Now a doubt was raised by my hon. friend
there that the Southern Railway was running
into loss every year. That means that the south
is not developed, as the north is developed.
That is the reason for that. Not only now but
even from the day;, of the Britishers, Calcutta
and Bombay had been very highly developed
and th, south with outstretched hands has had
to import goods from Calcutta and Bombay.
The goods train carrying goods to the south
have to return empty. It is all one way traffic.
As far as goods traffic is concerned, the goods
wagons have to be handed over to the other
Railways empty and those charges are debited
against the Southern Railway and that is the
reason why the Southern Railway is running at
a loss. If industrial expansion takes place in the
south, if the south does not expect any imports
from the north and if the north expects goods
from the south then the income from goods
traffic will be very high in the Southern
Railway.

Finally, I applaud the Railways— the
Railway Minister has also paid glorious
tributes to the railwaymen— for their
mamificent performance
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[Shri T. V. Anandan.] during the recent
emergency. Instead of words I want
certain concrete and material benefits to
be granted to the railwaymen. 1 am not
going to cause extra expenditure to the
Railway Administration. Thpre is some
upgrading given to class 111 staff but
there is a disparity as 3C, 40 and 55 per
cent. I would request the hon. Minister to
extend the 55 per cent, to all the class III
staff without any differentiation. It will
not cost much to the Railway
Administration.

Secondly. Madam, there is always an
accusation against the railwaymen for
human failure, although they perform
their duties diligently. The main reason is
the running staff is made to work for 14
to 16 hours. I request the hon. Minister tc
refer to paragraph 277 of the
Adjudicator's Awar<j where it says that
the normal work at a stretch should be for
10 hours. If it is reduced to eight hours or
if the maximum is kept at ten hours, I
think he will be doing a very great justice
and there will be no expenses at all on the
Railways. That is the main reason why I
say this. I am very closely connected with
railway-men .and I am very proud of
them. I do say that because the drivers,
the running staff, are allowed to work for
more than 12, 14 and even 16 hours, the
human failure is there on their part.
Therefore, it must be yielded. It will not
cost much to the Railway

Administration.

Thirdly, I would like to refer to one of
the most fundamental recommendations,
namely, reservation of 25 per cent, of
class III posts to class IV. The Ministry
has yielded so far only up to 20 per cent.
They should reserve this five per cent,
more as a generous gesture for the
magnificent services rendered by the
railwaymen during this struggle. If the
Railway Ministry does this, it will be a
very good service.

Finally, as far as our j a wans are
concerned, they have played a heroic

[RAJYA SABHA]
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compared to any in the two world wars.
To that extent our jawang have created a*
great impression. When our jawans are
sent back home, when they are relieved
from the Army, I would like some
percentage of posts to be reserved for
them on the Railways. We give
employment to about 12-1/2 lakhs of
railwaymen. So, if they are absorbed, a
few military personnel who have rendered
military service, it will not harm any. I
would request the Minister to see to this.
Protect their pay, but do not give them the
seniority. This question has been even
today pending before the Railway
Ministry. The  predecessor  British
Government had given an undertaking
during the Second World War to those
people who joined the Army—it was a
mercenary Army—that they would be
given jobs in the Railways. At the same
time, the service rendered by them in the
Army would be counted a; Railway
service. Thereby railwaymen in service
are disappointed. Therefore, I request that
the pay can be protected of the war
service personnel, but they should take the
juniormost position in the Railways when
they are recruited.

I have nothing more to say. I think the
Railway  Minister will give due
consideration to the uncommitted
financial proposals of mine.

THE MINISTER OF RAILWAYS
(SHRI S. K. PATIL): Madam Deputy

Chairman, taking advantage of the
Appropriation Billy in respect of both
excess and supplementary  grants,

Members have made very useful sug-
gestions. If I start replying to every
suggestion that has been made, it would
take time. Besides, these are matters we
generally discuss either in our Committee
or at the time of the Budget. But we have
taken note of all the suggestions that have
been made. About the regular running of
trains, etc. and other administrative
matters, all that would be attended to. I
am not trying to reply to a few.
suggestions, because I will have to miss
quite a
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lot and that will be a very jad discrimination.

[2i SEP. 1965]

highest order.
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That pleases m, immensely and
shall convey to the rail-waymen the

There is one matter on which there has been congratulations which you , and the other House

unanimity and that is many Members,
than once,  Dbarring perhaps one exception
Mr.  Chordia, to whom I shall come later:
have paid compliments and congratulation
to the railwaymen. From many men we hav
heard that th, railwaymen have rendered goo
service during  these very difficult  hours of
emergency. May I, on behalf of the Administra-
tion and railwaymen, express to, the House how
profoundly we are grateful for all these
appreciations that ~ not only Members of this
House and the other House but the public in
general have made, if I tell them under what
strains and stresses  the railwaymen had to
work during  these fateful days, these 21 or
22 days in order to meet the needs of the Armed
Forces, they would appreciate it even more. If]
anybody has got to perform a very vital task in a

war of this  description, it is transport, and in
transport more than anything else  Railways.
Members will realise that at very short

notice, within one or two hours, at any odd
place anywhere in India, wagons and coaches
had to be assembled and the troops had to b,
carried and trains had to be run, not one train,
sometimes ten, fifteen, twenty and even
twentyfive trains had to be run, upsetting all
other arrangements. That had got to be done.
Therefore, our railwaymen, wherever they were,
right from the Chairman of the Railway Board
to the lowest gangman, worked as if the
responsibility was his. He had to discharge his
duty in the manner in which the country ex-
pected him to do it. That is the way in which the
work was done. It was magnificent indeed and I
am proud of every railwayman, because he
stood up in the hour of trial and did  his duty.
Everybody from the Defence Minister,
everybody right from  the first day, whenever
we met him, used to say that so far as the work
of the railwaymen .as concerned in this
particular emergency, it was of the

mOre have paid.

There is one thing that I want to say. We
wanted to do something for railwaymen. The
hon. Member,  Mr. Chordia, said that we had
not attended to some of their conveniences.
quite grant that it might be like that. We did not
think of how many people we're going in a
coach or in a wagon, because our responsibility
was to see that they reached their  destination,
no matter under what condition.
Therefore, there was not enough tune even to
consider that. It ma, be true —I do hot know—
that a particular Party was not given the
opportunity of  distributing sweets and
other things, I am extremely sorry about it,
because one good that this emergency has
brought about in this country is the complete
unanimity in India and we are very proud of it.
You, Members of the Opposition, belonging
to various Parties did not find that
difference which you had very reason to find.
You all combined together in order that a
unified leadership could be made possible in
this emergency. Therefore, if any such thing
has happened, I apologise. I am very sorry for
it. If it had been brought to my notice I would
have removed it at once. But at a time like that,
it becomes very difficult to make everybody
understand everything. What is of immense
importance is that the troops must be conveyed
at the proper time.  There are risks, and many
risks were taken. When the whole story is
divulged, you will understand as to what great
risks had to be taken during these days. I can
tell you something which has come to my
notice. Bombs had to be taken almost
uncovered. That thing had never happened
anywhere, because the security regulations
are there. The security of the staff is involved.
There was no question of that. If it was
wanted, it had to be produced and it had to
be conveyed. Otherwise, I think we would
n'ot have achieved the enormous success
that
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[Shri S. K. Patil] we achieved in this war.
And, there-iore, if a slight inconvenience was
caused to our troops and jawans, surely it was
not intentional and* could not be intentional.
Applications used to come to me everyday.
Everybody wanted to give something to the
jawans, wanted to distribute sweets andi we
were freely allowing that but we had to restrict
it for the sake of security, in respect of the
people who were coming to the station because
there was' a risk involved in that position also.

Many cases have come to my notice. There
was one case where the ins-.tinct of an
ordinary man helped in saving a catastrophe,
a danger that would have arisen. A shepherd
boy somewhere saw that four persons were
sitting near a station and they appeared to him
to be somewhat suspicious. Now, the shepherd
boy did not know who is a paratrooper and who
is not. Hiy, instinct told him that there was
something wrong about those four men
who were sitting there. He immediately ran and
gave that information to the Station Master,
who conveyed it to the police. When the police
came and these people knew what the police
were coming, they ran away. They had left
behind a box full  of live bombs. Therefore,
you could quite understand the tremendous
risks these railwaymen had to take everywhere.
There are many other instances and these
could be multiplied a, to what they did.

Now, we have done whatever is possible,
jnst as the Army has done something going
out of our way. Anythin? we do for these
people is not reallv adequate or enough.
Wherever anyhodv died on the railways, -<"e
have seen to it that somebody ‘i that family no
matter whether *"° has the c(""lification or
not. i« emr>i"" or. that besides giving them
moipv—not mr>rio, according to law —but
pven r>inc< beyond it i.e. "Rs. 2.500
imm™*tely. we orovi'dp them job-? vo thit
it should continue and

[ RAJYA SABHA]
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there will b, ho difficulty at all. If anything
more has got to be done, surely the Railways
will see to it that it is done. Already I think we
have lost about 19 people dead, and several of
them were wounded. In spite of the fact that
the bombs were falling every day in places like
Ferozepore, Gadra, etc,—you were listening to
'that, and the railway lines become the easiest
target and 54 kilometres of that line, every
inch of it, could not be protected by any stretch
of imagination although there was a lot of
protection wherever it was needed—thank
Heavens that ultimately we could do all these
things, no serious danger to the track anywhere
was caused and the troop movement really was
carried out very easily.

Somebody suggested and we  have accepted
and enlarged that suggestion m and taken it,
that there are people who  have  done
very meritorious things something magnificent
in this war, and added to the honour  and'
dignity of this great country besides
safeguarding its security and winning the war;
some of them have been given various kinds
of recognition and the highest of them was
Param  Vir Chakra. We know the places
from which these people, the recipients of this
Param Vir Chakra hail. Therefore, we have
decided that on our railway station nearest to the
place from where these people hail—we are
collecting information—we shall put a
permanent plaque commemorating the
excellent services the magnificent services,
these people have rendered.  If there are any
other suggestions by which we couldi do this,
they are welcome. This would be  a kind 'of
example to generations to come so that
they could draw inspiration remembering that
what did happen this year may happen at any
time and we shall be more ready than we
are today.

Madam, I do not want to take the time of
the House. So far as the suggestions that were
made are concerned about the railway running
and so on, we shall pay attention to it. If
some  inconvenience was caused
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during these days, because We could n'ot
attend to the passengers' conveniences etc.,
that should really be condoned. It was not due
to any fault on our part because that was the
time when these things could not be attended
to.

[ 24 SEP.

With these words, I commend these two
Bills for the acceptance of the House.

THE DEPUTY CHAIRMAN: I shall first
put the Appropriation (Railways) No. 3 Bill.
The question is:

'That the Bill to provide for the
authorisation of moneys tout of the
Consolidated Fund of India to meet the
amounts spent on certain eservices for the
purposes of Railways during the financial
year ended 'on the 31st day of March, 1963,
in excess of the amounts granted for those
services and for that year, as passed by the
L'ok Sabha, be taken into consideration."

The motion was adopted.

THE DEPUTY CHAIRMAN: We shall
n'ow take wup the clause by clause
consideration of the Bill.

Clauses 2 and 3 and the Schedule were
added to the Bill

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI S. K. PATIL: Madam, I move:
"That the Bill be returned".

The, question was put and the motion was
adopted.

THE DEPUTY CHAIRMAN: I shall now
put the Appropriation (Railways) No. 4 Bill,
1965. The question is:

"Thait the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of Indra
for the service of the financial year 1965-66
for the purposes of Railways, as passed
by the Lok
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Sabha, be taken into consideration."

The motion was adopted.

THE DEPUTY CHAIRMAN: We shall
now take wup ithe clause by clause
consideration of the Bill.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI S. K. PATIL: Madam, I move:
"That the Bill be returned".

The question was put and the motion was
adopted.

THE DEPUTY CHAIRMAN; The next
item on the Order Paper is the Kerala
Appropriation (No. 3) Bill, 1965, and ithe
Kerala Appropriation (No. 4) Bill, 1965.
These itwo Bills will be taken up together.

I may announce here that the House will sit
through the lunch hour.

THE KERALA APPROPRIATION
(NO. 3) BILL, 1965

KERALA  APPROPRIATION
(NO. 4) BILL, 1965

THE'

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR SAHU): Madam, I beg to
move :

"That the Bill to provide for the
authorisation of appropriation of moneys
out of the Consolidated Fund of the State of
Kerala to meet the amounts spent on certain
services during the financial year ended on
the 31st day of March, 1962, in excess of
the amounts granted for those services and
°" that year, as passed by the Lok Sabha, be
taken into consideration."

The Bill arises out of the Demands for
Excess Grants relating to the year



